IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD
HYDERABAD BENCH

0.A,NO / T.,A.NO, = 221/1990 1989,

Applicant (S),

Versus

Respondent (S).

DATE OFFICE NOTE ORDERS,

14/63/1990
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M ol s  ADMIT. Notice to the respondents for filing
___;____jfﬁtj -, counter within six weeks before the Registrar,
Th@ learned counsel for the aDDllcants states
, that the spplicants have exercised their option
,for continuing as Observation Supervisors and as
y Per the Circular No.5-44/84 HCG dated 4-3-1637,
y they will have to be continued as Observation
SuoerV1qorq. He, therefore, énntends that the
thﬁumn@d order, issued in MEMO No,E7/08/Se  ect/
hIII/SQ dated 24-2-1990 by the 3rd resnondent
wherein the avplicants have been reverted as.
,/Telephone Supervisors and in thair place twn other
, Persons have been postedgisadinvalddionTheuiearhedrs
counsel for the appllcants also states that
Issue today , Shri Ch.Kondayya, S3(0), 0/0 the OET, A®M and
(80) 'M Surya Rao,  Te(n), Kavinada, who are not
ééﬂ// eligible to hold the posts of ‘Nhsérvation

sSupeLVlsors after the abolition of the postsy
Taleld t have been postad to hold these posts. '

1 . 1
+ In view of these avermets of the learned counsel
o ' for the applicants, interim directions are issued

: n&gb(g‘nghaJ ﬁ, ' to maintain STATUS QUO as of today i.e, 14- »~19%0,

RQ{ t‘; 3 'f‘p;;,.i.fa Post for further orﬁers/dlrec'rlonr on 231-3-1990,
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